(TO BE PUBLISHED IN PART -1V OF THE DELH] GAZETTE EATRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
[DEP{IIITMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS)

_ 8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI
No. F.14(2)/LA-2015/ cons2law/ 24 Dated 26™ March, 2015
NOTIFICATION
NO. F.14(2)/LA-2015/ cons2law/ 2855 / g; - The following Act of the Legislative

Assembly of the Mational Capital Tervitory of Delhi received the assent of the Lt, Governor of
Delhi on the 26" March, 2014 and is hereby published for general information:-

“THE DELHI APPROFRIATION (Vote on Account) ACT, 2015
(DELHI ACT 02 OF 2015)

(As passed by the Leglslative Assembly of the National Capital Territory of Delhi on the 25"
March, 2015)

[26™ March, 2015)

An Act to authorize Payment and appropriation of certain further sums from and out of the
Consolidated Fund of National Capital lerritory of Delhi for the services in respect of the
Financial Year 2015-16

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in
the Sixty-sixth Year of the Republic of India as follows:-

Bhort title, 1. Tnis Act may be called the Delhi Appropriation (Vote
on Account) Act, 2015,

Isstio of | 2, From and out of the Consolidated Fund of the National
Capital Territory of Delhi, there may be paid and
Rs.9437,50,00,000/from

and out of the
Consolidated Fund of the-
National Capital Territory
of Delhi for the financial
vear 2015-2016.

hundred thirty seven crore fifty lac only to wards
defraying the several charges which will come in the
tourse of payment during the linancial year 2015-2016
in respect of the services specified in column(2) of the
Schedule.

Appropriation, 3. The sums authorised to be paid and applied from and
out of the Consolidated Fund of the National Capital
Territory of Delhi by this Act, shall be appropriated
for the services and Purposes expressed In the
Schedule in relation to the said year.
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applied further sums ot axceeding those specified in
column (5) of the Schedule, amounting in the
aggregate to the sum of rupees Nine thousand four
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THE SCHEDULE
(See saection 2 and 3)

(Rs. In thousands)

—  SUMS NOT EXCEEDING

sl Services and Purposes Voted by the  Charged on the Total
MNo. ' Legislative Consolidated
........ " . Hasembly Fund
i e l:’I 3 - 4 j ------
l Legislniwre Reveme 43000 1900 4400
2 General Administration Revenue 375375 30425 - 405800
3 Administrative of Justice Revenue 1565362 480238 2043600
Capital 2500 00 2500
i Finnnce . Revenue 610003 12 GlO01S
Capital 32125 (0 2125
5 Howe Revenue 1140050 1250 1141300
Capital 60075 i} GO07S
& Bducalion Revenue 15123012 763 15123775
Capital 429600 414 420600
-7 Medicnl and Pulblic Health Revenus 0642580 2362 9644942
. Capital 373458 00 373458
] / Socinl Welfare Revenue BB23425 00 8823425
Capital 3548000 G 3548000
| - ludustries Revenue 606785 125 GuGR10
Capital 290675 00 Ol67S
. | "
[t Development Revenuc 4713915 Bas 4714750
: Capital 759050 78 7025
i Urban Development snd Revenue 21307775 150 21307925
Public Warks
Capital 11809500 00 11809500
) Public Debt, : I Revenus 0o E063000 8068000
Capital 00 4412950 dd | 2950
12 Loans Capital - 6250 oo 6250
3 Pension Revenue 312500 00 312500
Total © 81375915 12999085 94375000
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(DR, SAURABH KULSHRESHTHA)
Addl. Secretary {Law, Justice & L.A.)
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